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Title: Introduction of the Industrial Relations Code, 2017.
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I rise to oppose the introduction of Industrial
Relations Code, 2019. I am seeking some time because as per proviso no. 72 of Clause 1, it is stated that if the

legislative competence of the Bill is opposed, then a full discussion may be permitted.

I am seeking a little bit of time because I am challenging the legislative competence of the Industrial

Relations Code, 2019 on the following grounds:-

(1) The Industrial Relations Code, 2019 violates the Fundamental Rights guaranteed under Article 19
(c).

(i1) The mandate of registration of a Trade Union to become office bearers of the Union should be
persons actually employed in the industry or establishment is against the standards stipulated in the ILO
Convention of Freedom of Association and Protection of Rights to Oraganisation, that is, Convention no.
82.

(i1)) The Code has not mentioned about the collective bargaining and it is against the principles
contained in the ILO Convention no. 98.

(1v) Various provisions of the Code are against the judgements of the Supreme Court.

(v) Most of the provisions which are being made in the Industrial Code, 2019 are subjects which come
within the purview of the Concurrent List. Unfortunately, the concerned State Governments have not

been consulted before arriving to the contents of the Code.

Sixthly, it is violating Article 43 of the Constitution, namely, the Directive Principles of State Policy,

which enshrines a right or guarantees a right to have living wages. All these things are there. So, I am

opposing the introduction of the Industrial Relations Code Bill.

It violates the fundamental right under Article 19 (c), that is, the right to form an association, which is a

fundamental right guaranteed under the Constitution of India. Here, the Code mandates it. I am the President

115



7/9/22, 1:08 PM

of many Trade Unions, but as per this Bill, only the employees who are engaged in the establishment or
industry is eligible to be the office bearer of that Trade Union. It means that the right to form an association is

being infringed.

Sir, with supersonic speed, I will conclude my submission. The Code aims greater labour market
flexibility. The Code is drafted just to satisfy the demands of the employer. Permission is required so as to get
layoff / retrenchment from the appropriate Government. As per the new amendment in the Code, if there are

300 or more workers, then only prior permission is required.
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...(c49YT)
SHRI N. K. PREMACHANDRAN : Sir, I am concluding. This means that 85 per cent of the industrial

establishments will be out of the Industrial Relations Code.

As regards the ILO Conventions, we are a signatory and party to the ILO Convention. The mandates of
all these Conventions are being negated by the Industrial Relations Code. The fundamental rights are being
violated, Constitutional principles are violated, and ILO Conventions are being violated. So, I strongly oppose

the introduction of the Bill. Thank you very much, Sir.

PROF. SOUGATA RAY (DUM DUM): Sir, under Rule 72 (1) of the Rules of Procedure for Conduct of
Business in Lok Sabha, I beg to oppose the introduction of the Industrial Relations Code, 2019.
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PROF. SOUGATA RAY: As I have mentioned earlier also, none of the workers came to the Government and
asked to have an Industrial Relations Code. This has been the demand of the Federation of Indian Chambers

of Commerce and Industry, and Confederation of Indian Industry. They want an Industrial Relations Code.

Sir, you will be surprised that the Trade Union Act, 1926 has been there for 90 years, and nobody has
said that it should be replaced. The Industrial Disputes Act, 1947 has been there for 70 years. Suddenly, the
Minister gets it into his head that he must compound all these into a single law. Nobody asked for it, but when
he has done this single law, he has limited certain rights of the workers that were inherent. Mr.
Premachandran mentioned some of them as to who can be the President of a Union, etc. We are Presidents of
many Unions. We need not be workers. The workers choose us and that is why we are Presidents. But what is
more dangerous in this Bill is that it prohibits strikes and lockouts. ...(Interruptions) HX, Qﬂ%ﬁﬁﬁm |
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Wit prohibits strikes and lockouts. Prohibition of strikes takes away the fundamental rights of

workmen. So, this is anti-labour.

I propose that instead of listing the Bill for discussion, let him refer it to the Standing Committee on
Labour led by Shri Bhartruhari Mahtab. I am sure that they will form a pro-labour legislation. ...

(Interruptions) Thank you, Sir. ...(Interruptions)

KUNWAR DANISH ALI (AMROHA): Sir, I support and associate with everything said by Prof. Sougata
Ray. ...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I am vehemently opposing the

introduction of the Industrial Relations Code, 2019.

The entire legislative document is riddled with various anomalies fraught with controversies, and it is
detrimental to the welfare of labour in our country. Here, the Government 1s going to introduce ‘hire and fire’
syndrome by inducting a new incarnation called ‘fixed-term employment’. Sir, this Government has not
provided social security to labour. The Bill does not mention “collective bargaining’ which is the fundamental
right of the workers. It is the instrument by which the workers can earn the bargaining power. It has been

done away with by this legislation.

Secondly, the tribunals have unlimited powers and they are at best quasi-judicial bodies. So, it is simply
anti-labour in its own definition. Clause 75 of this Bill is simply an eyewash. It is putting many exceptions for

payment of compensation to workers in case of closure of factories.

Sir, these are the issues that need to be addressed before the introduction of the Bill. Therefore, I propose
to the Ministry that it should better be sent to the Standing Committee for further perusal.
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